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The applicant has stated that it is desirous of setting up a Special Purpose
Vehicle for the purpose of undertaking power trading on all-India basis, to be
incorporated shortly under the Companies Act as a subsidiary company of the
applicant. The applicant, who appears to be the promoter, has not yet decided on the
name of the company proposed to be incorporated and as such the application has
been made by the present applicant. The following substantive prayers are made in
the application:

‘(@) Accept this License Application and initiate the process for grant of
trading license in terms of Section 15 to the proposed SPV, after it is
incorporated and full details are furnished to the Hon’ble Commission,
and

(b) Issue Trading License to the proposed SPV for the area of supply

earmarked in Annexure D after the proposed SPV is incorporated and
full details are furnished to the Hon’ble Commission.”



2. In our opinion the licence to trade in power cannot be granted in favour of the
third parties. In view of the fact that the person in whose favour licence is sought is
not incorporated and is not in existence, we feel that the application is pre-mature and

hence not maintainable. Accordingly application is dismissed.
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